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STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
STRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
%0 move fer leave to introduee a Bill
further to amend the State Financial
Corporations Act, 1051.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Financial Corporations Act,
1951."

The motion was adopted,

SHRIMATI SUSHILA ROHATGI:
I introducet the Bill

12.55 hrs.
RE. BUSINESS OF THE HOUSE

MR. SPEAKER: A suggestion has
eome that the discussion on STC
should be for four hours instead of
two hours. The BAC has fixed two
hours for it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harhour): It is under Rule
184 It is substantive Motion.

MR. SPEAKER: Why don't you
put that before the Business
Committee?

SHRI JYOTIRMOY BOSU:
a feeble attempt.

MR. SPEAKER: In my very pre-
sence it happed,
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MR. SPEAKER: I do not think he
hag come today. Is Mr. Samar Guha
here? No. That 13 all right. I will
try to accommodate the request made
by the hon, Members. Of course,
you will have to persuadg Mr. Snmr
Guha to postpone his Half.An-Hour
discussion to some other day. Prof.
Madhu Dandavate will persuade him.
Of course, I can do it on my own also.

PROF. MADHU* DANDAVATE
(Rajapur): I can do it provided he
is given some time some other day.

MR, SPEAKER: I will certainly
accommodate him,

PROF. MADHU DANDAVATE: He
is quite accommodative. You have a
wrong impression about him.

MR. SPEAKER: He is your party
Member. It should be your headache,
not my headache,

PROF, MADHU DANDAVATE: ¥}
will be my pleasure, not my beadache.

1258 hrs.
INDIAN RAILWAYS (AMENDMENT)
BILL—contd.

MR. SPEAKER: We will now
take up further consideration of the
Indian Railways (Amendment) Bill.
We have only 1 hour amd 5 minutes
left. We have to try to finish it with-
in that period,

8Shri Ambesh to continue his speech,
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We adjourn for Lunch to reassembje
at 2.00 p.m,

13.00 hrs,

The Lok Sabha adjourned for
Lunch til] Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch a¢ Five Minutes past Fourteen
of the Clock.

(Mz. Dmmrspnm in the Chair.]

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd, -
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listening to the observations made
by the hon. Members on what I eon-
gider to be an innocuous suggestion

amend the Act to improve the

iency of both the railways as well-
as the trade in this country. Per-
haps, if my employees also had =
chance to expres; their views, they too
would have come out with an oppo-
sitiop, to this measure. As some of
us have observed the trade requires
some protection in the ineficiency
that we are now facing in this
country.

L]

What is this measure? I have sim-
Ply said that after the goods arrive
at the gtation, pltase clear them
within seven days, after which we do
not hold ourselves responsible for
their safety. Now, all the other argu-
ments that the goods reach late, that
the wagons get misdirected the in-
efficiency of the railwayg for which
the trade 15 being punished, all these
do ont come into the picture because
no trader is being punished for all
this It is only after the goods arrive
at the station that we say “please
clear them within seven gays".

Now I would like the hon. Mem-
berz to consider one proposition.

to us, we have the carrier’s respon=
sibility. When we reach the destina-
tion ,up to five hourg our responsi=
bility is of the carriers, Now you
want us to look after your goods for
thirty days, And what do yoy pay
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a particular consignment iz rastrict-
ed. The truck companies are pot
willing to accept any responsibility
even for the goods that theycury.ﬁnt
only the railways in this country are
expecied to take some responsibility
for it and nobody feels any concern
for it. Therefore, it is time that the
Talways also look into this because
a# a public carrier they are being
put to a serious disadvantage. The
truckg haveg the option to pick up
any load they like and so you do mot
expect them to tiake goods of low
value at all. It is also open to them
to quote any fare they like. But the
raillways have no such option. The
trader cap choose the railways to
carry the goods when it suits  him.
But the railways cannot refuse to
carry whatever is entrusted to them.
At the same time, we are told to
carry the goods at the lJowest possible
rate and not {o make any losses,

Now, take the case of some traffic
like bamboos. Maybe, at one time
we used to carry bamboos at a very
concessional rate. Today it cost us
Rs 12391 to carry bamboos for 2,400
km but our tariff is only Rs. 98.70
That means, in respect of some com-
modities we are making losses, Now
the time has com, when we have to
reconsider all thia, because the rail-
ways have not been careful enough
to make this adjustment earlier,

I have known trade very well
have also been very keen that
trade should modernise itselt. It is
not on ideblogical grounds I
have brought this. But if the trade
wants wagons to be supplied in time,
if the trade wants that
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are not able to get faore than 12,000
wagons delivered to us. As ggainst
that, we have to condemn 85000
wagons every year. They go out-of-
date and, perhaps, become perfectly
useless. Therefore, ynless I am able
to get 26,0000 wegons every year for
replacement and to take over addi-
tional load, I shall nol be able to
take the load that is prescribeg for
us during the Fifth Plan,

Apart from that, let us also re~
member one thing. 1t is suggested,
‘Why don’t you increase your
wagons?”, How much doeg a wagon
cost today? In 1962-83 the cost of
a wagon (4-wheeler) was Ra. 16,000,
Now, today, it is hundred per cent
more, that is, Rs, 32000 a wagon.
But the people pay me the same
freight. With the investment that I
make for every replacement which is
at a higher price, I am not able to
earn more. So, I think, in the in-
terest of the people of this country,
the limited resources that we have
must be put to the maximum use, I
am sure, nobody will object to that.

What waz the proposition that I
had placed before the House? It
was to increase the demurrage. Now,
demurrage is not my income. In
fact, thp demurrage mnd wharfage
that we are earning is Rs, 12-13 ero-
res every year. As a result of my
increasing the demurrage, either I
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iy to earn only through demurrage,
1 will be doing g damage to the
cconomy.

» I have known also one thing, that
the trade knows only one language.
It is no wuse frightening them with
fines because fines are passed on to
the consumer. Ultimately, they
know only one language and that is,
when they know thay aftre the 7th
day, the responsibility for the safety
of goods will not be looked after by
the Railways, I expect the trade o
take delivery of the goods immedia-
tely because, otherwise, the losges
will be all theirs.

Much hag been made of my losses,
1 have been told, “Why don’t you
plug them?”. 1 am unxious to plug
them. But it must be said also as to
what are the losses that we are
making As regards grains and pulses.
€Very year, we are moving grains
and pulses of the value of Ra. 1399
crores and the amount of compensa-
tion that we pay ig Rs. 2,83 crores
which is 0.20 per cent. Even trans-
porting this quantity of grains and
pulses, is it posisble for us to make
up this loss however efficient we
might be? Similarly, for transport-
ing sugar worth Rs. 442 crores, the
compenastion that we pay js Rs 96
lakhe. For transporting coal and
. 170 crores, the com-
pensation that we pay is Ra. 83 lakhs.
In fact, for transporting iron and
iteel worth Rs. 1079 crores the com-
pensation that we pay is Rs, 77 lakhs.

You will sez from this that when

theft, etc, does not emoynt
to more than Rs. 12 crores and the
freight that we collect is Ra 750
crores. As a percentage I would not

. attach much importance to it .

1
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¥ I can save Rs, 1 crore out of these !’

thefts, it will be all right. But it
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does not mean that I must allow this
theft to take place; it goes mot mean
that I have to maintain this ineffi-
ciency even if it exists in the Rail-
ways Where does this theft take
place? Maybe, at the time of loading
where the trade and my employees
can be in collusion; if out of 100 bags,
90 bags are loaded. I have to pay at
ithe destination the loss for 10, So,
I have to plug wherever it is human-
ly possible provided thg cost of plug-
ging i3 not more than the cost of loss
because that, too will have to be
taken into consideration. But I hope,
the trade will agree with me that
scrupuloug trade ghould not suffer.

It has been poninted out to me that
our nationalised banks have been
inefficient ... .

SHRI HAMENDRA SINGH BA-
NERA (Bhilwara): It is a fact,

SHR! T. A. PAI; Any way, in this
respect, 1 will explain the whole
transaction to you.

are received late and, therefore,
people have difficulties. It is a great
tribute to my Railways that my
wagons move faster into the stations
than the Railway Receipts in this
country. At least it must be admitted
that is a compliment—where it is a

weven “Hays—to be reducéd to three
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days. I met all the bankers in this
counfry and had a discussion with
them about this whether I would be
justified in reducing it to three days.
_They pointed out to me that 75 per
cent of these bills of lading are
discounted by the banks and the
risk, therefore, passed on to them
and, therefore, if at the end of three
days they did not take delivery of
the goods, the banks themselves
would suffer. On the understanding
that the bafks will take care to take
delivery of the goods, I have agreed
to give seven days, and I am sure,
the banking system will also co--
operate with the trade in trying to
see that difficulties do not arise. I
am also anxious that the banking
system and the Railways should
coordinate their activities and try to
modernise their practices, and even
in case the, bill of lading does mnot
reach, the customer should have no
- difficulty in taking delivery of the
goods on  a simple indemnity. I
assured the trade that the procedure
would be simplified, ‘please give me
the assurance to carry out the
" objective’; all that T had in mind was
to see that the wagons that we have
are put to the maximum wuse so that
trade itself would benefit. TUnfortu-
nately, it was pointed out to me that
it is only in the case of low rated
goods that people are now prepared
to delay the wagon and that there
is no delay in respect of high-rated
goods. It is not so. In West Bengal,
during Puja days, it was the usual
complaint 4hat the wagons were not
" taken delivery of, that the goods
were lying on the platform,
 recently, this year, the West Bengal
Government, under the Defence of
India Act, had to seize our wagons

because there was no alternative for
them.

Agam_. I have been told that
Railways are likely to lose traffic to
the" trucks, if I introduce “this. I
know that the trucks do not take
‘this risk and, therefore, there would
- ‘be. unfair competition- ‘with them,

‘So, it means 10 days.

and .
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After all, the Indian Railways system
in this country has to move goods even
of low-rated trafficc. ~Hon. members
have suggested, why do I amend only
one section of this 19th Century Act.

I have appointed a Special Officer
to go into the Railway Act and I
would like to completely overhaul it
so that the Railways have a most
modern organisation. But, when I
came before the House just to amend
one section if I had this difficulty,
I do not know how long this Railway
Act will take to get amended. Any-
way 1 hope that I will -have the
fullest support because under the
1890 Act so much of vested interests
might have been created who do not
want any change and they want the
status quo of inefficiency t6 continue.
I hope the House will give me the
maximum supporf. - It does not
matter even if it hurts somebody but
it is not meant to intentionally = hurt
anybody. It is possible for us to get
over all the problems because the Rail-
ways is a business organisation and 1
would like to move all the goods that
we get. I can produce very: compli-
mentary letters, .even from the private
sector thanking me, to. anove cement
even faster much faster thap in the
previous years and I-think it will be
shared by others also who are interest-
ed in trade.

I was asked, “Why don’t you accept
15 days? What is the difference
between 10 days and 15 days?’ I give
three days also in advance to give
notice and I have said seven days.
Originally, I
intended only three days but at the
instance of the bankers, I have made
it seven days. If there are any
inconveniences caused and if they are
genuine, I will certainly see that the
Railway administration gets into the

.habit of looking into the dxﬂiculhes

and solvmg them.
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SERI T. A. PAI: I am unsble fo MR. DEPUTY-SPEAKER: ‘The

if I take the responsibility for 30 days,
he will be as much interested in the
thefts as anybody else. Therefore, I
do not wish to argue this case,

“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.”

The motion was adopted.
Clause 2 (Amendment of Section T7)
SHRI T. A. PAIL: I beg to move:

Page 1, line 4,—
after “section 77" mmsert—

“and in sub-section (3) of
section 77C," (1)

MR. DEPUTY-SPEAKER:
question is:
Page 1, line 4,— .
after “section 77" msert—
%, and in sub-section (3) of
section TIC,” (1)
The motion was adopted.
SHRI B. R. SHUKLA (Bahraich):
I beg to move:
Page 1, line 5,—
for “seven days” substitute—
“fifteen days” (2)
MR. DEPUTY-SPEAKER: The
question is:
Page 1, line 5—
for “seven days” substitute—
w - “fdteen " (2)
The motion was negatived,

The

question is:

“That clause 2, as amended,
stand part of the Bill”

The motion was adopted.

Clause 2, as gmended, was added te
the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI T. A PAI: I mawe:
“That the Bill, as amended, be

MR DEPUTY-SPEAKER: The
question 1s: ’

“That the Bill, as amended, be
passed.”

SHRI M. C. DAGA (Pali): Just one
minute, Sir.

MR DEPUTY-SPEAKER: If you
wanted to speak in the Third Reading,
why did you no{ send a slip to me?..

SHRI M. C. DAGA: Just two
minutes, Sir.

MR. DEPUTY-SPEAKER: No,
please. I have already put the gques-
tion Now the guestion is:

“That the Bill, as amended, be
passed.”

The motwn was adopted.

—

1442 hrs,

INDUSTRIAL DEVELOPMENT BANK
OF INDIA (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The
House will now take up Industrial
Development Bank of India (Amend-
ment) Bill. Shrimati Sushila Rohat-

gi.
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SU ROHATGI): Mr.
Députy Speaker, Siv, I beg to move*:
“That the Bill to amend Yhe
Industrial Development Haunk of

—— e

T eMoved with the recommendstion

of the President,



